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PRDER DATED 24-67.20023.

; applicant,in this original Applicatien,under
sectien 19 eof the Administrative Tribunals Act,1985;
prays te declare ckuéptex«-é af MANAS as illegal,uvna
censtitutienal and ultra-vires te the Censtitutien ef
Indka, and, as a censSsquence, the respective orders
of rejection ¢f the representatien etc, sheuld be
dedlared nenest in the eye 2f law.He has alse prayed

. ' feorl a directien te the Respondents te considex hislcase

for premetien te the next higher grade under the schene

in [question,

26 Having heard Mp,M,K,Nayak,learned Counsel fer
the applicant and Mr,U,B3,Meshapatra,Leatned Additienal
Standing ceunsel, appearing fer the Reapendents,we have

pelused the recerds,
1

3. ¢n perusal of the recerds,we find that th@'
p@ints basing en which the present Applicant claims
his grievance, had already been answerad negatively by
the¢ pivisien Bench of this Trikrunal rendered in €,A,
Nod.155, 268 and 269 ef 199%L(Sudipta pas. and ethers
w:sit.a plrecter General,ceuncll ef scientific and

Industrial Reseakxch and ethers) en 4th day eof May,12°98,

4, Teday,during the eral submissien,ne® new

materlals have bee? placed by the learned Counsel

T

for the Applicant fer making a departure frem the

\

vidw alraady taken by this pench in those cases,
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centd, ,drder dt. 24, 7. 2003,

54 In the sald premises, the issues having been
answeled negatively by the pivisien pench of this !
Tribunal, applying the same principl e/ ratis,we fina

ne merit in this e@piginal Applicatien;which Ls

accerdingly rejected, by 1 eaving the parties te hear

thelir own cests,
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